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BFFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 615 OF 2025

IN THE MATTER OF:
Pappu .... Applicant
Versus
Sonpal & Ors. .... Respondents
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL AP PLICATION NO. 615 OF 2025

IN THE MATTER OF:

Pappu .... Applicant
Versus

Sonpal & Ors. .... Respondents

RESPONSE OF RESPONDENT NO.-4, UTTAR PRADESH
POLLUTION CONTROL BOARD, IN COMPLIANCE TO
THE - ORDER DATED 04.12.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI.

I Dr. Vishwanath Sharma aged about 49 years, S/o Late Dr.
=
\Bdanoranjan Sharma presently posted as Regional Officer, Uttar

That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and

as such I am competent and authorized to swear this

affidavit.

)
\d\vﬂ/\ 2.  That I state that the contents of the affidavit have been
drafted by my counsel on my instructions and the contents of

the same are true to my knowledge and nothing material has

been concealed therefrom.
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That in the present matter the grievance of the Applicant is
that the Respondent No.-1 and 2 are illegally cutting the
trees from the agricultural land of the applicant at Gata No.-
188 measuring 1.020 hectare situated at Village-Longpur,
P.S.-Sidhpura, District-Kasganj, Uttar Pradesh.

That upon considering the present grievance this Hon’ble
National Green Tribunal, Principal Bench, New Delhi
(hereinafter referred to as Hon’ble Tribunal) was pleased to

pass the following direction:

“..7. In the meanwhile, the Respondents No. 3 to 8 will
ensure that no illegal felling of trees from the
agricultural land of the Applicant takes place...”

That it is pertinent to mention here that the Applicant has
also been instituted an Original Application No.-611/2025,
Pappu versus State of U. P. & Ors., wherein the same
grievance has been raised by the Applicant regarding
illegally cutting of trees by the persons named in the
Original Application from his land situated at Village-
Longpur, P.S.-Sidhpura, District-Kasganj (Kanshiram
Nagar), Uttar Pradesh bearing Gata No.-188 measuring
1.020 hectare.

That in Original Application No.-611/2025 this Hon’ble
Tribunal vide its order dated 08.12.2025 has constituted a
Joint Committee comprising the representatives of District
Magistrate, Kanshiram Nagar (Kansganj) and Divisional

Forest Officer, Kansganj (Kashiram Nagar) and directed to
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verify the factual position and suggest appropriate remedial
action and submit its report within one month. Further, this
Hon’ble Tribunal has also directed the respondents to file
their responses by impleading the UPPCB as Respondent
No.-3. The order dated 08.12.2025 in OA No. 611/2025

being annexed herewith and marked as Annexure-R4/1.

That it is also worthwhile to mention here that in compliance
to the order passed by this Hon’ble Tribunal in an Original
Application No.-611/2025 and to verify the factual position
the UPPCB has itself undertaken the site visit and carried out
the inspection of the site in question on 29.01.2026 in
presence of the complainant Shri Pappu S/o Shri Baburam.

A detailed Inspection Report dated 29.01.2026 along with

the photographs of the site in question is again being

annexed herewith and marked as Annexure-R4/2.

That further in compliance to the order dated 04.12.2025
passed in the present matter and the order dated 08.12.2025
and 09.02.2026 passed in Original Application No.-
611/2025 the UPPCB has written a letter to the Divisional
Forest Officer, Kasganj Forest Division, Kasganj on
13.02.2026 to made timely compliance of the orders passed
by this Hon’ble Tribunal regarding the grievance in question.
A true copy of the letters dated 13.02.2026 are respectively

being annexed herewith and marked as Annexure-R4/3 and
Annexure-R4/4.
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9. That the present affidavit on behalf of the UPPCB is being
submitted before this Hon’ble Tribunal for kind perusal and

consideration.
DEPONENT
VERIFICATION:
Verified at Aligarh on this the 19 day of February, 2026 that the

contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true,

no part of it is false and nothing material has been concealed

therefrom. ,
DEPONENT
% ’V\O
S.NO.crerenses Date..ﬁ\..\iﬂme.u\.\)
Solemnly affirmed Beforgme..... an \
Atfidavit by o7 Ga -\, A
|dentificd g .. g'\ Q&

Who has beer % Vin centalng her
and have bougni 3fyied ¢ ame (\}Q
Q

\o be corret
place

GULAB
(Notary Gowt. of India)

{Notary) G.O.l., Aligarh
Regd. No. 2772
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Item No. 03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 61 1/2025

Pappu Applicant

Versus
State of U.P. & Ors. Respondents

Date of hearing: 08.12.2025

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: None for the Applicant.

ORDER

1. Shri Pappu made the present complaint on Central Public Grievance
Redress and Monitoring System Portal, which has been forwarded by

Ministry of Environment, Forest and Climate Change (MoEF&CC) to this

Tribunal.

2. The above said complaint has been treated and registered as O.A.
No. 611/2025 for exercise of suo moto jurisdiction in view of law laid down
by Hon’ble Supreme Court in Municipal Corporation of Greater Mumbal

vs. Ankita Sinha, (2022) 13 SCC 401,

3. The applicant has raised grievances regarding illegal cutting of trees
by the persons named in the original application from his land situated in

Village Longpur, District Kansganj (Kashiram Nagar). The relevant part of

5 | !

Arx~1
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the letter petition enumerating grievances of the applicant is reproduced

as follows:-

“WWWWWWWWWWWW?&WWWW
0ges I3 TTIET ST 188 FUT o7 3T 2R TUI020 TR 7 &g §¢ 931 B} F9r7er
WWW#@%W%WWWM#WW%W
W#@waméfmvaaﬁﬁnﬁwmaﬁéﬁ%mmwmm
&7 & aTaqE 4 3R BT & I ST G G e 7 AT PR G7 GTIT
ERT 11 31 G 2025 17 3R &) 35 Aoy g Faref) g e @ e a7
G7 TENT 5% (9Tt @HTgR 3 7eery @ 7usT 7l 7 GaE & et Y i g I
AR IR Sflfe & U 1e & qrafad B 1 JeciaT v ara Gue 3 o9
AR T 3aR 1397 &1F 7 AT a1 & 18w I URIsf & ild §aed
GSligpd BRI & G T g1 g

4. English translation of the relevant part of the letter petition made by
the Registry of this Tribunal reads as under:-

“Hon'ble Deputy Secretary, Parliament House, Delhi, Sir, the incident
is as follows that in spite of the stay order from the National Green
Tribunal, Delhi, on my applicant's ancestral land plot number 188 and
total area of 1 hectare and green trees standing in 020 acres, and
despite complaining to the Forest Department, and despite the Lekhpal
and Kanungo measuring the land and erecting a plate on the
boundary between the two fields, on Sunday, 31 July 2025, my field
neighbours Sonpal S/o Hakim Singh and Vinod Kumar S/o Sonpal,
through contractor Vijay Babu R/o Sidhpura and Vikas Babu S/o
Mahesh Chandra R/o Longpur, forcibly cut down trees of Jamun,
Safeda, Gular etc. on the strength of hooliganism and bullying, an
application for registering a case under appropriate sections against
Sonpal and Vinod Kumar and contractor Vijay Babu and Vikas Babu.”

S. The applicant has not appeared today personally or through

authorized representative.

6. We have gone through the original application and documents

attached with the same.

7. Prima facie the averments made in the application raise substantial

questions relating to environment arising out of the implementation of the

6 2
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enactments specified in Schedule-1 to the National Green Tribunal Act,

2010.

8. In view of the averments in the application, we consider it
appropriate to have response of (1) State of U.P., through District
Magistrate, Kansganj (Kashiram Nagar) (2) Divisional Forest Officer,
Kansganj (Kashiram Nagar), (3) Uttar Pradesh Pollution Control Board
(UPPCB) through Member Secretary (4) Sonpal S/o Hakim Singh, R/o
Longpur (5) Vinod Kumar S/o Sonpal, R/o Longpur (6) Vijay Babu R/o
Sidhpura, R/o Longpur (7) Vikas Babu S/o Mahesh Chandra R/o Longpur

who stand impleaded as respondents No. 1 to 7.

9. The Registry is directed to prepare and attach memo of parties to the

application and issue notices to the respondents No. l1to7.

10. Notices are ordered to be served on respondents no. 4 to 7 through
District Magistrate, Kanshiram Nagar (Kansganj) and for this purpose,
notices issued to them are ordered to be sent to the District Magistrate,
Kanshiram Nagar (Kansganj) through e-mail for getting service of the same

effected on them and sending his report in this regard to this Tribunal

within 15 days.

11. Responses by the respondents no. 1 to 7 may be filed within six

weeks.

12. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and to suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of District
Magistrate, Kanshiram Nagar (Kansganj) and Divisional Forest Officer,

Kansganj (Kashiram Nagar) and direct the same to meet within two weeks

7
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und isi i
ertake visits to the site, look into the grievances of the applicant

associ i

sociate the applicant and representative of the concerned project
proponent, verify the factual position and to suggest appropriate remedial
action and submit its report within one month. The District Magistrate,

Kanshiram Nagar (Kansganj) will be the nodal agency for coordination and

compliance.

13. List on 09.02.2026 for further consideration.

e

14. The applicant may be informed about the next date of hearing fixed
and be asked to join the proceedings physically or through V.C. on that

date.

15. A copy of this order may be sent to the District Magistrate,
Kanshiram Nagar (Kasganj) and Divisional Forest Officer, Kansganj

(Kashiram Nagar) by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

December 08th, 2025
Original Application No. 611/2025

AB
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g A 8. In view of the averments in the application, we consider it appropriate to have response of (1) State
of U.P,, through District Magistrate, Kansganj (Kashiram Nagar) (2) Divisional Forest Officer, Kansganj
(Kashiram Nagar), (3) U'ttar Pradesh Pollution Control Board (UPPCB) through Member Secretary (4) Sonpal
S/o Hakim Singh, R/o L ongpur (5) Vinod Kumar S/o Sonpal, R/o Longpur (6) Vijay Babu R/o Sidhpura, R/o
Longpur (7] Vikas Babu :5/0 Mahesh Chandra R/o Longpur who stand impleaded as respondents No. 1to 7.

9. The Registry is directed to prepare and attach memo of parties to the application and issue notices to the
respondents No. 1to 7.

10. Notices are ordered to be served on respondents no. 4 to 7 through District Magistrate, Kanshiram Nagar
{Kansganj) and for this purpose, notices issued to them are ordered to be sent to the District Magistrate,
Kanshiram Nagar (Kanscyanj) through e-mail for getting service of the same effected on them and sending his
report in this regard to this Tribunal within 15 days.

11. Responses by the respondents no. 1 to 7 may be filed within six weeks.

12. In view of the averments made in the application, we also consider it appropriate that a Joint Committee
be constituted to verify the factual position and to suggest appropriate remedial action. Accordingly, we
constitute a Joint Comimittee comprising of representatives of District Magistrate, Kanshiram Nagar
(Kansganj) and Divisional Forest Officer, Kansganj (Kashiram Nagar) and direct the same to meet within two
weeks, undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and to suggest appropriate
remedial action and subrnit its report within one month. The District Magistrate, Kanshiram Nagar (Kansganj)

will be the nodal agency for coordination and compliance.

13. List on 09.02.2026 for further consideration.

14. The applicant may be informed about the next date of hearing fixed and be asked to join the proceedings

_physically or through V.C. on that date.

15. A copy of this order may be sent to the District Magistrate, Kanshiram Nagar (Kasganj) and Divisiona!
Forest Officer, Kansganj (‘Kashiram Nagar) by email for requisite compliance......”
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" eereel, Pursuant to notice, response dated 06,02,2026 has been filed by respondent No.3-

Poltution Control Board.
2. In terms of order dated 08.12.2025, repont of dic Joint Committee was (o be filed within ore month but
filed within

report of the Joint Commilee has nat been filed despite expiry of two months. Report may be

Uttar Pradesh

two weeks,
3. The District Magistrate, Kanshiram Nagar (Kansganj) has-not filed any report regarding service of notices
on respandents no. 4 to 7.
4 to 7 through District Magistrate, Kanshiram

4. Notices are ordered to be served again on respondents na.
Nagar (Kansganj) and for this purpose, notices issued 1o them are ordered to be sent to the District

Magistrate, Kanshiram Nogar (Kansganj) through ¢-mail for getting service of the same effected on them
und sending his report i this regard to this Tribunal within three days from the date of receipt of a copy of

this order.
Written request for adjournment has been filed by learned counsel for respondents no, | and 2 on the

ground of personal difficulty which is nut opposed and is therefore allowed.
6. List on 26.02.2026 for furilier proceedings/orders,
7. A copy of this order may be sent to the District Magistrate, Kanshiram Nagar (Kansganj) by email for
requisitc compliance,.....". !
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""""" 2. Learned counsel appearing for the Applicant submits that earlier the trees were cut from the agricultural

field of the applicant, therefore, he had filed OA No. 426/2025 which was disposed of by an order dated 21.08.2025

permitting the applicant to approach the concerned DFO within 10 days and issuing following direction to the DFO:- “xox
XXX xxx S. In such circumstances, we dispose of the OA permitting the applicant to approach the concerned DFO writhin 10
days if such a complaint is filed by the applicant within the above period, the DFO will duly consider the grievance raised by
the applicant in the said complaint by following the Principle of Natural Justice in accordance with law a5 expeditiously as
possible.”

3. He further submits that in pursuance to the order of the Tribunal the complaint Annexure 8 page 11 was fi
02.09.2025 but no action 2 was taken and subsequently again the Respondents No. 1 and 2 on 26.08.2025 and 31.08.2025
had cut the six trees. The photographs in support of such a plea have been placed on record from page 13 onwards.
4. Learned counsel for the Applicant has also pointed out that the Applicant had filed M.A. No. 125/2025 raising
grievance which was dismissed by order dated 18.11.2025 granting liberty to file fresh OA. Accordingly, this OA has been
filed. -

5. Issue notice to the Respondents.

6. The Applicant is directed to serve the Respondents and file affidavit of service atleast one week before the next date of

led on

the said

hearing.
7.1n thge meanwhile, the Respondents No. 3 to 8 will ensure that no illegal felling of trees from the agricultural land of the
Applicant takes place.
8. List on 25.02.2026......... o
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